FORM A

PUBLIC ANNOUNCEMENT
(Under Regulatmn 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BALDVA TEXTILES PRIVATE LIMITED

RELEVANT PARTICULARS «
1. [Name of corporate debtor BALDVA , TEXTILES PRIVATE
; .| LIMITED K
2. | Date of incorporation of corporate debtor 29-OCT-1985
3. | Authority under which corporate debtor is incorporated | ROC-JAIPUR
/ registered 1 C L
4. | Corporate Identity No / Limited Liability Identification | U17124RJ1985PTC003437
No. of corporate debtor :
5. | Address of the registered office and principal office (if | 4,KESHIPURLBHILWARA,RJ 311001
any) of corporate debtor - 1IN VI '
6. | Insolvency commencement date in respect of corporate | 11-NOV-2021 -
debtor ‘
7. | Estimated date of closure of insolvency resolution | 10-MAY-22
process - :
8. |Name and reglstratlon number of the insolvency | MR. PRASHANT AGARWAL
professional acting as interim resolution professional IBBI/IPA-001/1P-P00053/2017-18/10127
9. | Address and e-mail of the interim resolution | F-106, SUMER COMPLEX,
professional, as registered with the Board GAUTAM MARG, B/H BA GADIA
' BHAWAN,
C-SCHEME, JAIPUR (RAJASTHAN)—
302001
EMAIL- IPPAGRAWAL@GMAIL.COM
10. | Address and e-mail to be used for correspondence with | F-106, SUMER COMPLEX,
the interim resolution professional : GAUTAM MARG, B/H BAGADIA
BHAWAN,
| C- SC’HEME JAIPUR (RAJASTHA]\)-
302001
EMAIL- CIRP.BALDVA@WGMAIL.COM
11. | Last date for submission of claims 25-NOV-2021
12. | Classes of creditors, if any, under clause (b) of sub- | NOT APPLICABLE
section (6A) of section 21, ascertained by the interim
resolution professional ~
13. | Names of Insolvency Professionals identified to act as | NOT APPLICABLE
Authorised Representative of creditors in a class (Three
names for each class) ) =
14. (a) Relevant Forms and (a) WEBLINK:
(b) Details of authorized representatives hitps://ibbi.gov.in/home/downloads
are available at:
{(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the BALDVA TEXTILES PRIVATE LIMITED on 11™ day
of November 2021 :

The creditors of BALDVA TEXTILES PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 25™ day of November 2021 to the mteum resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.;

Submission of false or misleading proofs of claim shall attract penalties. r

: Mr. Prashant Agl'awal
: 12-Nov-2021, Jaipur

Name and Signature of Interim Resolution Professional
Date and Place:
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2015 Act caused camel population
to decline further: Report in HC

HAMZAKHAN
JAIPUR,NOVEMBER 12

CAMELS CONTINUE to be
“slaughtered illegally” even as
camel herders continue to suffer
“colossal monetary loss,” a re-
port submitted to the Rajasthan
High Court has said.

In August, the High Court had
taken suo motu cognisance of
news reports in The Indian
Express on the declining num-
ber of camels in the state. The
court had subsequently ap-
pointed advocate Prateek
Kasliwal as amicus curiae to as-
sist the court on the matter.

In his report submitted to the
High Court earlier this week,
Kasliwal calls for necessary
amendments to The Rajasthan
Camel (Prohibition of Slaughter
and Regulation of Temporary
Migration or Export) Act, 2015,
among a host of other things.

The report says that when
the camel was declared a state
animal and the Act came into ef-
fect, the camel herders expected
that “finally their camels will be
saved, but to their shock, the Act
of 2015 did not in any way help
inpreserving the camel popula-
tion. Rather it caused the camel
population to decline even fur-
ther than what was there before

UP former minister
Prajapati, 2 others get life
term in 2017 rape case

EXPRESS NEWS SERVICE
LUCKNOW, NOVEMBER 12

A SPECIAL court on Friday sen-
tenced former Uttar Pradesh
minister Gayatri Prajapati and
two others to life imprisonment
ina 2017 rape case.

Additional District and
Session Judge Pawan Kumar Rai
also imposed a fine of Rs 2 lakh
on each of the three convicts, ac-
cording to Lucknow district gov-
ernment counsel Manoj Kumar
Tripathi.

Defence counsel Sunil Singh
said they would file an appeal
against the judgment in the High
Court. He said they are yet to get
a copy of the judgment.

The case against Prajapati,
who was a minister in the previ-
ous Samajwadi Party govern-
ment, and six others was lodged
in February 2017 on the direc-
tions of Supreme Court after a
woman alleged that they raped
her and also tried to molest her
minor daughter.

On Wednesday, the special
court convicted Prajapati, Ashish
Shuklaand Ashok Tiwariand ac-
quitted four other accused due to
lack of evidence. While Shuklais
aformerrevenue clerkin Amethi,
Tiwari used toworkas a contrac-
tor. According to the prosecution,
the case against Prajapati and six

Complaints filed
against Kangana
for remarks on
Independence

PRESS TRUST OF INDIA
JODHPUR, JAIPUR,NOV 12

THE MAHILA Congress on Friday
lodged multiple complaints in
Rajasthan against film actor
Kangana Ranaut for her com-
ments on India’s Independence.

During a TV programme she
had also declared that the coun-
try attained freedom in 2014
when the Narendra Modi-led
government came to power.

The complaints against her
were lodged in Jodhpur, Jaipur,
Churu and Udaipur.

The TV channel has also been
named in the complaint filed in
Jodhpur.

Jodhpur Mahila Congress
Committee president Manisha
Panwar in the complaint said
Ranaut insulted freedom fight-
ers and people through her
statement. “The entire world
looks atIndia's freedom struggle
and its fighters in high esteem. It
is also a fact that thousands laid
their lives for this freedom... she
insulted martyrs, their descen-
dants and every Indian citizen,”
Panwar said in the complaint.

Demanding action against
both the actor and the channel,
Panwar said the statement
shows that she has no respect for
the Constitution and the authen-
tic evidence of the country’s
Independence. PTI

RECOMMENDATIONS IN THE REPORT

M Secure, establish,
maintain camel grazing
areas

M Establish a market for
camel milk

M Invest in value addition
to camel raw materials

M Incentivise heritage and
other hotels to utilise and

showcase camel products

in the state

M Sanctuaries for
preserving camels

B Amendmentin
provisions of The
Rajasthan Camel
(Prohibition of Slaughter
and Regulation of
Temporary Migration or
Export) Act, 2015

M Funding and proper
implementation of Camel
Development Scheme

the Act came into effect.”

The report stated that section
3 of the 2015 Act prohibits
slaughtering of camels yet it con-
tinues illegally. It added that the
objective of the 2015 Act was
safeguarding camels from
slaughter but by banning their
export, transportation or breed-
ing, it has “negated the intent of
the Act of 2015 asawhole.”

And due to this ban on
slaughtering and export of
camels, “their utility for herders
has declined, resultantly, the
camel herders are trying to get
rid of their herds by illegally sell-
ing them to slaughter houses as
they neither have any means to

feed or take care of the camels.”
And “a blanket ban” on trans-
portation of both male and fe-
male camels has led to a “colos-
sal monetary loss” for herders.
The report says that “due to
stringent regulatory checks with
regards to export of camels, it ap-
pears to have been seen that the
same has created an artificial de-
mand-supply mismatch, which
consequently, led to falling prices
as camels could not be exported
orsold to buyers in other states.”
“Camels are also used for the
purposes of transportation,
breeding, etc. which has not

ble for the camel herders to gen-
erate income from their herds,” it
said.

Kasliwal has submitted a
host of recommendations with
the High Court(see box), includ-
ing proper implementation of
the scheme for incentivising
camel breeding. The state gov-
ernment had launched a scheme
to pay Rs 10,000 to a camel
farmer, in three installments, for
each calf born, but according to
the report, most received only
the first installment and many
others didn’t receive any aid
whatsoever.

The report also recommends
changes in the 2015 Act itself to
make it “less stringent.”
Speaking in the state Assembly
in  September,  Animal
Husbandry minister Lalchand
Kataria had said that the govern-
ment is serious towards conser-
vation of camels and will bring a
Bill to amend the 2015 Act.

The total number of camels
in the state was nearly 3.25 lakh
in2012 and had dropped t0 2.13
lakh by 2019, as per figures from
the Livestock Census. However,
Hanwant Singh, secretary of
Lokhit Pashu Palak Sansthan, an
NGO which works with camel
pastoralists, had claimed then

Tapping case: Gehlot’s 0SD
Sharma skips summons again

HAMZAKHAN
JAIPUR,NOVEMBER 12

RAJASTHAN CHIEF Minister
Ashok Gehlot’'s OSD Lokesh
Sharma on Friday skipped the
third summons issued by Delhi
Police in connection with the
phone tapping case.

Unlike the first two summons,
which had also been skipped by
Sharma, Delhi Police had said that
non-compliance this time may
lead to arrest.

They had issued the warning
despite Delhi High Court having
stayed “coercive action” against
Sharma until further orders. On
Friday, Sharma also moved anap-
plication for early hearing of his
prayer for quashing the FIR.

Atthe case hearingin the High
Courton Friday, Sharma’s counsel
questioned Delhi Police’s “inten-
tions.” In the first two notices, he
was summoned as a witness un-
der Section 160 of the CrPC. This
time, however, Delhi Police had
cited CrPC Section 41A (4), which
dealswithanaccused --andifthe

Lokesh
Sharma

said person “fails to comply with
the terms of the notice or is un-
willing to identify himself, the po-
lice officer may, subject tosuch or-
ders as may have been passed by
a competent court in this behalf,
arrest him for the offence men-
tioned in the notice”.

Sharma submitted before the
bench of Justice Subramonium
Prasad that the police has pro-
ceeded with the latest summons,
which warns of an arrest, even
though the court had stayed any
coercive actionagainst him. Delhi
Police then assured the court

posed Sharma’s plea seeking early
hearing in the case, contending
that there was “no urgency” to
hear his plea as the June 3 order
passed by the High Court has
clearly granted him protection
from arrest. In light of Delhi
Police's assurances, the case will
be heard next on January 13, as
fixed earlier.

Sharma was asked by Delhi
Police to appear at its office on
Friday in connection with an FIR
lodged by Union Jal Shakti
Minister Gajendra  Singh
Shekhawat on March 25 this year.
Shekhawat had accused Sharma
and others of criminal conspiracy
and “unlawfully intercepting tele-
graphic signals (telephonic con-
versation)”.

Sharma is learnt to have told

Delhi Police that he is unable to
travel out of Jaipur as his fatheris
unwell, and that he has been ad-
vised not to leave him. He hasalso
said that heisavailable torespond
to their queries at a suitable time,
andif any information is required
of him, they may send himaques-
tionnaire.

Last year, the leak of audio
tapes allegedly involving one
Gajendra Singh, Sanjay Jain, as
well as Congress MLAs
Bhanwarlal Sharma and
VishvendraSingh, had led toa po-
litical crisis in Rajasthan, with then
Deputy Chief Minister Sachin Pilot
leading arebellion of 19 Congress
MLASs. Joshi had named all these
individuals except Vishvendra
Singh in his complaint with the
ACBlast year.

that no action would be taken
against Sharma until further or-
ders from the court.

However, the Delhi Police
lawyer said that Sharma “can’t
stall the investigationin the garb
of the order,” PTI reported. The
counsel for Delhi Police also op-
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that the actual number of camels
in the state was closer to 1.5 lakh.

found any mention in the
Act...making it almost impossi-

Former UP minister Gayatri
Prajapati on Friday. P11

others waslodged under IPC pro-
visions relating to rape, attempt
torape, criminal intimidation, in-
tentional insult with intent to
provoke breach of peace among
others. Police also invoked
charges under POCSO.

In her statement to the police,
the victim had alleged that she
knew Prajapati, who then held
the mining portfolio,and used to
visit his two official residences in
Lucknow for allotment of amin-
ing lease in her name in
Hamirpur district. It was during
these visits that she was raped,
the woman had alleged. She also
alleged that on one occasion,
Prajapati tried to outrage the
modesty of her minor daughter.

Prajapati, who was the min-
ing minister from 2013 to 2016
and later held the transport port-
folio, was arrested on March 15,
2017,and has since beenin jail.

Branch:- Raja Park, Jaipur (Raj.)
APPEN [Rule 8 (1) ] POSSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being the Authorised Officer of the Punjab & Sind Bank under the
Secruitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002(54 of 2002) and in Execrise of powers conferred under Section 13 (12) read with
Rules 3 of the Security (Enforcement) Rules, 2002, issued a demand notice dated 08-04-2021
calling upon the (Borrower)M/s Rajshree Industries prop. Smt. Kaushalya Devi W/o Rudmal
Chopra , (Guarantor) Smt. Maya Chopra W/o Shri Satpal Chopra, (Guarantor) Shri Balram
Saini S/o Shri Babu Lal Saini to repay the amount mentioned in the notice Term Loan In A/c.
Rs.1,04,12,410.30 As on 31.03.2021 with further interest thereon until payment in full within
60 days from the date of notice/date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the
publicin general that the undersigned has taken possession of the property described herein below
in exercise of powers conferred on him under sub section (4) of section 13 of Act read with rule 8 of
the Security Interest Enforcement Rules, 2002 on this the 12th day of November ofthe year2021.
The Borrowers in particular and the publicin general is hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of the Punjab & Sind Bank for an
amountofRs.1,04,12,410.30 As on 31.03.2021 furtherinterest, charges & expensesetc.

The borrower's attention is invited to provisions of sub- section (8) of section 13 of the Act,

All that part and parcel of Property situated at Plot No. 295 (New), Plot No.P-204/230 Old),
Gali No. 5 Teeja Nagar, Bishanwala, Sirsi Road, Distt- Jaipur (Raj.) (Admeasuring 644.02 Sq
Yards As perBankRecord) in the name of Smt. Kaushalya Devi W/o Shri Rudmal Chopra Within
the Registration Sub-District-Jaipur And District Jaipur (Raj.)

Bounded By: East: Plot No. 292-A New( Plot No. 205/230 Old) With Plot No. 292 New (Plot
N0.200/230 Old) West: Plot No. 297-A New( Plot No. 203/230 Old) With Plot No. 297 New
(Plot No.202/2300ld)

North: Road, South: Plot No. 296 New, (Plot No.201/230 Old) With Road

Date :12.11.2021, Place : Jaipur (Raj) Authorised Officer (Punjab & Sind Bank)

& 30t agler

Branch : Talwandi, Kota (Raj.)
Mob.: 8094003129

PUBLIC NOTICE FOR VEHICLE E-AUCTION
Following vehicle seizing on Non-payment of loan. We invited bids for sale of movable vehicles on the
basis of "AS IS WHERE IS", "WHAT IS THERE IS" AND "WITHOUT ANY RECOURSE BASIS". EMD
amount 10% of reserve price along with KYC for vehicle submit through NEFT/RTGS/DD/BC or any
payment mode in favor of Bank of Baroda related Branch. The bank reserves the right to reject any
proposal for any reason. The last date for deposits EMD amount is 16.12.2021 till 04.00 PM. The details
of the vehicle tobe sold are as follows :-

Name & Address of Borrower Vehicle Reserve Earnest Money
Branch Details Price BID Increase Amt.

Shri Lahiri Shankar Prajapat S/o Hundai Creta 14 S+ Rs. Rs. 39,000/-
Shri Chaturbhuj Prajapat Colour : Polar White | 3,90,000/- (Rs. Thirty Nine
Address : Sutara, Tehsil-Bundi, Model : 2017, (Rs. Three | Thousand Only)
District-Bundi (Raj.) Reg. No.: Lakh Ninty Rs. 5,000/
Present Address : B-1090, Swami RJ-20-CF-0047 | Thousand (R.s.yFive
Vivekanand Nagar, Kota (Raj.) Only) Thousand Only)
Branch : Talwandi, Kota
Mob.: 8094003129 (For EMD
Account No. 54650015181869
IFSC Code : BARBOTALWAN

Date & time of the auction: The auction will be held on 17.12.2021 from 12.00 P.M. to 02.00 P.M.
(unlimited extension of 5 minute) at through https://bob.auctiontiger.net, last date of deposits EMD and
KYCis ill 04.00 P.M. as on 16.12.2021. For detailed terms & conditions of the auction please refer to the
link provided in https://bob.auctiontiger.net & https://www.bankofbaroda.com, Bank of Baroda
secured creditor website. Forinspection of vehicle please contact Bank of Baroda, belonging Branch.
Authorised Officer

Date : 12.11.2021, Place : Kota (Raj.) Bank of Baroda

Notice of AGM
Notice is hereby given that the Third Annual General Meeting of LK NIDHI LIMITED will be held on
Tuesday, the 30th day of November 2021 at 10.00 P.M at its registered office situated at 220, 2nd
Floor, Unnati Tower Central Spine, Vidhyadhar Nagar Jaipur 302023 Raj. to transact the following
business:
Ordinary Business:
1. Adoption of Accounts :

To receive, consider and adopt the audited Financial Statement of the company for the period ended
as at 31ST March, 2021, together with the Report of Board of Directors and Auditors there on; and

2. To appoint a director in place of Mr. Mahendra Kumar Dugar (DIN: 00022381), who retires by rota-
tion, and being eligible, offers himself for re-appointment.

Date: 08.09.2021
Place: Jaipur

By the order of the board
Lk Nidhi Limited

Sd/-

Mahendra Kumar Dugar
Din: 00022381

@ Tﬁiﬁw Branch:- Raja Park, Jaipur (Raj.)

APPENDIX IV [Rule 8 (1) ] POSSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being the Authorised Officer of the Punjab & Sind Bank under the
Secruitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002(54 of 2002) and in Execrise of powers conferred under Section 13 (12) read with Rules 3 of the
Security (Enforcement) Rules, 2002, issued a demand notice dated 08-04-2021 calling upon the
(Borrower)Shri Rahul Agarwal S/o Shri Radhey Shyam Agarwal, (Guarantor)Shri Vijay Kumar S/o Shri
Dharmendra Mistri to repay the amount mentioned in the notice Term Loan In A/c. Rs.22,25,933.55
As on 31.03.2021 with further interest thereon until payment in full within 60 days from the date of
notice/date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the publicin
general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him under sub section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement Rules, 2002 on this the 12th day of November of the year 2021.

The Borrowers in particular and the publicin general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of the Punjab & Sind Bank for an amountofLoan a/c in
Rs.22,25,933.55 As on 31.03.2021 furtherinterest, charges & expensesetc.

The borrower's attention is invited to provisions of sub- section (8) of section 13 of the Act, in respect
oftime available, to redeem the secured assets.

Dadudayal Nagar, E-Block, Kalyanpura, Muhana Mandi Road, Tehsil-Sanganer Dist- Jaipur (Raj)
{Super Built up Area Admeasuring 1000 Sq Feet As per Bank Record) in the name of Smt. Kaushalya
Devi W/o Shri Rudmal Chopra Within the Sub-District: And District Jaipur (Raj.)
BoundedBy: East: Lobby And Stairs With Flat No. G-1,

West: Open Space AndRoad, North: FlatNo.52, South: Flat No.G-3

Date :12.11.2021, Place : Jaipur (Raj) Authorised Officer (Punjab & Sind Bank)

OFFICE OF THE DIRECTOR GENERAL

MEDICAL EDUCATION & TRAINING, UTTAR PRADESH
6" FLOOR, JAWAHAR BHAWAN, LUCKNOW.

No. ME-3/2021/2334 Lucknow: Dated : 12.11.2021
The Time Schedule for the Extended Mop-Up Round
of UP NEET PG- (MDS) 2021

The Time Schedule for the Admission through Extended Mop-Up Round in
the State of Uttar Pradesh for Private Dental Colleges, for Postgraduate
(MDS Courses)is as follows:-

12" November, 2021 (From 3:00 PM) to
16" November, 2021 (upto 2:00 PM)

16" November, 2021
17" /18" November, 2021

Date of Online Registration for

Mop-up-round

Expected date of Declaration of Merit List

Date of Allotment and Admission in

Private Dental Colleges

» Extended Mop-up round would be conducted at Kalam center in
King George’s Medical university Lucknow. Candidates should
report 10:30AM

W For further important and detailed information kindly visit the
website. https://upneet.gov.in & www.dgmeup.in

DIRECTOR GENERAL
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Branch Office: - Station Road, Ajmer
E-Mail: Bm0153@obec.co.in

. POSSESSION NOTICE (for Inmovable Property)

Whereas, The undersigned being the Authorized officer of the Punjab National Bank under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of power conferred under section 13 read with Rules of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice u/s 13(2) 07.01.2021 calling upon the
Borrower/Co-Borrower:- (1) Kailashchand Jangid S/o Late Sh. Virdicand, (2) Sh.
Maheshchand Jangid S/o Late Sh. Virdichand Add.:- House No. 1484/41, Gali No.4,
Bihariganj, Ajmer to repay the amount mentioned in the notice being Rs.7,08,086.36 (Rupees
Seven Lacs Eight Thousand Eighty Six and Paisa Thirty Six only) as on 31.12.2020 (Date
31.07.2020 with Interest) within 60 days from the date of notice together with further interest,
incidental expenses, costs, charges etc. till date of paymentand/or realization.

The Borrower having failed to repay to repay the amount, notice is hereby given to the Borrower in
particular and the public in general that the undersigned has taken possession of the property
described herein below in exercise of power conferred on him/her under Section 13(4) of the said
actread with rule 8(1) of the said Rules on 09 day November the year 2021.

The Borrower in particular and the public in general is hereby cautioned not to deal with the

Venue : CITD, Balanagar, Hyderabad- 500037
Date :30th November, 2021

Registration (online/offline): 10:00 AM to 01:00 PM

Further details can be obtained from prospectus available on our website
(www.citdindia.org) under the link “M.E. SPOT Admission Notification-2021"
Contact Details: Diploma Block, Telephone No.: 9502405170,

E-Mail: training@citdindia.org

Sd/-
PRINCIPAL DIRECTOR
1SO 9001 : 2015, 1ISO 29990:2010, ISO 14001:2004, ISO 50001:2011 Certified Institution

@ 1c1C1 Bank Limited

Registered Office : Near Chakli Circle, Old Padra Road, Vadodara-390 007
Corporate Office : ICICI Bank Towers, Brandra Kurla Complex, Mumbai-400 051
Regional Office : 1st Floor, 28 Khetanadi Mandor Mandi, Jodhpur-342304

On behalf Of ICICI Bank Ltd. Branch, Main Market

Opp. Police Station, Rani, Dist. Pali

Dear Customers,

We wish to inform you that w.e.f. December 27, 2021 we are
relocation to a more spacious and convenient location. The
new address is as mentioned below:

ICICI Bank Ltd.
Opp. Railway Line, Krishi Mandi Road,
Rani, Dist. Pali -306115

The movement of lockers to the new location is being
arranged where you would be able to access them from
December 27, 2021. There would be no change in your
account numbers or the security items issued to you.
Assuring you of the best services at all times.

Sincerely,

Date: November 13, 2021 Branch Manager

CHAMBAL BREWERIES AND DISTILLERIES LIMITED
Registered office: A-7, Shopping Centre, Kota -324 007 (Rajasthan)
CIN:L99999RJ1985PLC046460 Tel no.: 0744-2362346 Fax: 0744- 2362346
Email id: chambalbreweries@gmail.com Website: www.chambalkota.in

Statement of Standalone Unaudited Financial Results for the quarter ended on 30.09.2021

(in Lacs)
Year to date | 3 Months
3Months | figuresfor | endedin
S. Barticulars ended on | current period | the previous
No. ended year on
30.09.2021 | 30.09.2021 | 30.09.2020
Unaudited Unaudited Unaudited
1 | Total income from operations 4.13 8.1 3.72
Net Profit | (Loss) for the period (before
2 Tax, Exceplti(onal :)and}or Exﬁranrdi(nary items) 2.1 3.27 0.08
Net Profit | (Loss) for the period before tax
3 (after Excep(tiona)I and/or Extraurdinary items ) 21 327 0.08
Net Profit | (Loss) for the period after tax
4| (after Excelp(tiona)l andlor I?xtraurdinary items) 21 327 0.08
Total Comprehensive Income for the period 2.1 -3.27 -0.08
6 | Equity Share Capital 748.88 748.88 748.88
Reserves (excluding Revaluation Reserve) as
7 | shown in the Audited Balance Sheet of the 0 0 0
previous year
8 Earnings Per Share (of Rs.10/- each (for continuing 0 0 0
and discontinued operations) - Basic : & Diluted

The above is an extract of the detailed format of Unaudited Financial Results for the quarter
ended on 30.09.2021 filed with the Stock Exchange under regulation 33 of the SEBI (Listing &
other Disclosure Requirments) Regulation 2015. The full format of the Unaudited Financial
Results for quarter ended on 30.09.2021 are available on the Stock exchange website
(www.bseindia.com) and Company's Website (www.chambalkota.in)

For Chambal Breweries & Distilleries Ltd.
Place : Kota

Sd/-
Date : 12.11.2021 Director

FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF BALDVA TEXTILES PRIVATE LIMITED
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advertisamantand apphard [or abews posts pleasa vis=l SIYN wabsis wrawosjvn.nlcin

Imporiand dakes

Do 0l commenceman ol oolina registralion inrsubmiling nppkcations

HEIp R i g

trosingdain for submitting applcalians shmugh wehslio

12122021

SHARED VISION: 000 MW by 2023, 12000 MY by 2030 and 25000 MW by

Commansurabe ta ils ambilious growth plars & sailt growih rapecioey, SV merds o engage property and any dealings with the pro(perty will be subject to the charge oftrae Punjab National TG o RELEVANT PARTICULARS
= e R T 3 B ' i amt ol - i ER Bank foran amount of Rs.5,56,163.17 (Rupees Five Lacs Fifty Six Thousand One Hundred Sixty - | Name of Corporate Debtor BALDVA TEXTILES PRIVATE LIMITED
manpower on Flxed H.EI'IJI'EI Dagis ared inviles Bppkeatons rom Drotaasions!s who have appaaradin the Three and Paisa Seventeen only) as on 08.11.2021 Plus further interest & cost thereon. -
miprviaws of Chel Sorvicas Examicallon 2019 and 2020 canducled by Union Punliz Sardca | |Further, we invite your attention to sub-section 8 of section 13 of the Act wherein it has been| -2 | Date of lcorporation Of Corporate Debtor 29-0ct-1985
Commissian (UPECH b ane not finaly recommanded lor sppoirmenl in any senvice, The engagemeant | |Provided that you may redeem the secured assets by tendering the entire amount due together( I3, | Authorty Under Which Corporate Deblor Is RoC-Jaipur
L 1% x 5 i 7 x with costs, charges and expenses incurred by the bank, at any time before publication of notice for Incorporated / Registered
snall e purely temporary & on contract Dasis loe an inilial pancd of 3 yaars, Tha coninss pedicd can public auction or inviting quotations or tender from public or private treaty for transfer by way of c dentty No./Linied abi
further b extandad an yearly bass ior 2 meen waars depencing upen the wark requirament @ne | [lease, assignment or sale of the secured assets. 4. Idgrnpt?f[ca;?ioner\r}gwofc%r (L?::Zdellio‘rny UTTI4RHIBSPTCO03437
5 F - ; . || ldentification No.of corporate deb
acrlcomance af the indwvidual. The engagement wil not enlitle himdher 12 ciam far any reguiar . ESC|PT|ON OF MORTGAGD 'MMVALEPRUPERTY . Address of the Registered Officeand Principal
8 ) b 5. g p 4 KESHIPURI,BHILWARARJ 311001 IN
L CE Mgk e ey . i Situated at Residential House No. 551/26, Gali No. 4, Bihariganj, Ajmer, admeasuring area Office (f f Cornorate Debt
gmrpkayimentin SIVN arary redasalion i caseal any requiresnen forany postin VK. 1598.45 Sq. Ft. standing in the name Sh. Kailashchand Jangid and Sh. Maheshchand e (fany) of orpore Debior
TENTATIVE VACANCIES & EOUCATIONAL QUALIFICATION AEGUIREMENTS Jangid Bounded as under :-North: Plot of Sh. Shivkumar South: Smt. Shashi Kumari, | | 6 | Insolvency commencement date in f1:Nov-2021
East: Sh. Harish Bansal & Sh. Ramprasad Bhati, West by: Road. respect of corporate debtor
51 Deslgnadicn Tentalive Dualificatan Upper Date: 09.11.2021, Place : Ajmer Authorised Officer, Punjab National Bank | | 7. [Estmated date ofclosure ofnsovency esoltonprocess | 10-May-22
Fn P, of Pasts Reaqlaampnt aqe lima 8. |Name and registration number of the | \r. Prashant Agarwal
1| Ficld Engineers 15 Full hme regular Dagrae in Ceal/Elecinzal!l g Branch- Ashagani, Ajmer B ressional acting s Ieri | g1 00t-PO00S32017-18/10127
“‘"“‘"ﬂEIHEI"c"” Ele BB t'& Elecironic 5 Mec h_“ HICET) pedrs - ’ 9. | Address and e-mailof the interim resolution F-106, Sumer Complex, Gautam Marg, B/h Bagadia
Mnr_hnm.l:aljl' Engirarng from & |.-u!.'ug'||5r_'|.1 'JI'III.IL'IEII:,I:' POSSESSION NOTICE (for Inmovable Property) professional, as registered with the Board Bhawan,C-Scheme, Jajpur (Rajasthan)-302001
Field Officars Inaticuba of India with minimum aggragate 50% Whereas, The undersigned being the Authorized officer of the Punjab National Bank under the 10, Address and e malo be used o corespondence iﬁ?é%@giﬂ@%%w
B f ST PWD o 55% for Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, . | Address and e L ) ~106, sumer Complex, Gautam Marg, B/h Bagadia
(HR/Finance) E.:;:fz lor SC/S Wil and 55% marks 1o 2002 and in exercise of power conferred under section 13 read with Rules of the Security Interest with the interim resolution Professional Bhawan,C-Scheme, Jaipur (Rajasthan)-302001
! (Enforcement) Rules, 2002 issued a demand notice u/s 13(2) 04.08.2021 calling upon the email- cirp.baldva@gmail.com
raduale wilh twa voars ful lime MEAPas! Borrower/Co-Borrower:- Sh. Riyasat Chishti S/0 Sh. Abdul Bari Chishti and Smt. Naadiya Bivi Py - T
G g I. ¥ I'i img g A ] W/o Sh. Riyasat Chishti, Add.: Aziz Manzil, Calcutta House, Near Chaharat Muszid, Khadim 1 Last date for submission of claims 25:Nov-2021
Graduale _|:_"|'-'|"-"""'d with specialization in Mohalla, Ajmer to repay the amount mentioned in the notice being Rs.14,47,482.98 (Rupees| |12 Classes of creditors, ifany, under clause(b) of | Not Applicable
PerssnnalHRFinance lrom & récagrised Fou&egg %ﬂzsfﬂrtlr!]l,ses"gl&Thﬂ;lsaﬂtgrfﬂléf{'“"fdreg El!ltmv {hWO a“?hpfalrstﬁ Nl_netty EI?hﬁ 0!1JV) tasl sub-section (6A) of section 21, ascertained
1 ! =1 1 . on 04.08. n 60 days from the date of notice togethe er interest, incidenta g ; ;
University’ Inslitale of India wilh minimuemn expenses,costs,wclhalrgesetc.)ifilléate of paymentand}orreaﬁizatic;r:,.vI rer imerest, it by the interim resolution professional
apgregele S0% marks for SCISTPWD and The Borrower having failed to repay to repay the amount, notice is hereby given to the Borrower in 13. [Names of Insolvency Professionals identiied to | Not Applicable
55%, ma ks far oibar particular and the public in general that the undersigned has taken possession of the property act as Authorised Representative of creditors in
~ o TIATRS 1Or Ohars described herein below in exercise of power conferred on him/her under Section 13(4) of the said 2 dass (Three names for each ciass)
CAACWA-CRIA- Pass act read with rule 8(1) of the said Rules on 09 day November the year 2021. The Borrower in i
particular and the public in general is hereby cautioned not to deal with the property and any|  14. | (a) Relevant Forms and (a)Weblink:
Nata: (1 Cendidaias passassing qualilizalion oibar than prescrinac quakication reacd nod o appey dealings with the property will be subject to the charge of the Punjab National Bank for an amount (b) Details of authorized https://ibbi.gov.in/home/downloads
3o A 5 - ofRs.13,78,324.00 (Rupees Thirteen Lacs Seventy Eight Thousand Three Hundred and Twenty representatives are available: (b)Not Applicable
() Mumber of posls shosn above are tenlaineg and cam be changed at the discretian of

Four only) as on 08.11.2021 Plus further interest & cost thereon.

Further, we invite your attention to sub-section 8 of section 13 of the Act wherein it has been
provided that you may redeem the secured assets by tendering the entire amount due together
with costs, charges and expenses incurred by the bank, at any time before publication of notice for
public auction or inviting quotations or tender from public or private treaty for transfer by way of

lease, assignment or sale of the secured assets.
Situated at House No. AMC 35/121, Choudhar Mohalla, Nala Bazar, Ajimer admeasuring area
246.07 Sq. Ft. Bounded as under :-On the North by: Gali & Aam Rasta, On the South by: House
of Bhawarlal Ji & Manakchand Soni, On the East by: House of Sh. Bhawarlal Sukharam, On the
Westby: Gali-Aam

Date: 09.11.2021, Place : Ajmer

Authorised Officer, Punjab National Bank

Jaipur

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the BALDVATEXTILES PRIVATE LIMITED on 11"
day of November 2021.

The creditors of BALDVA TEXTILES PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 25" day of November 2021 to the interim resolution professional at
Jthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional: Mr. Prashant Agarwal

Date and Place:: 12-Nov-2021, Jaipur
e ab et
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YAGYAVALKYA INSTITUTE OF TECHNOLOGY
YIT Lane, Opp. Chokhi Dhani, Tonk Road, Sitaj

n: 0141 2981560/61 Fax: 0141 2975

= Website: www.yitjpr.com Email: i

pur@rtu.ac.in
DIRECT ADMISSIONS AT INSTITUTE LEVEL IN B.TECH. I-

YEAR THROUGH SPECIAL/SPOT ROUND & MANAGEMENT

QUOTA COUNSELING REAP-2021
Applications are invited for admission under Special /
Round and Management Quota in B.Tech. First Year against a few
vacant seats through REAP-2021. Application form can be collected
fromm college as per schedule below. For further details visit
www.reap2021.com

Spot

COURSES OFFERED
(1) Civil Engineering
(2) Electrical Engineering El ty:
As per REAP-2021

3) ter Sci & Engi i
(3) Computer ience ngineering Guidelines

(4) Mechanical Engineering
(5) Electronics & Comm. Engineering

REAP COLLEGE CODE - 1032

ial/Spot Round-I
Last Date for filling application cum registration 17.11.2021
form Round-I Till 12:00 Noon
Merits & Allotment of Seats Round-I 17.11.2021

Till 3:00 PM
18.11.2021

Calendar for Admissions under

Reporting by Candidates of Special Round-I

Calendar for A ial/Spot Round-II

ions
& Management Quota

Start Date for filling application cum registration
form Round-IT

Last Date for filling application cum registration
form Round-I1

Merits & Allotment of Seats Round-II

20.11.2021
10:00 AM
25.11.2021
Till 12:00 Noon
25.11.2021
Till 3:00 PM
26.11.2021

Reporting by Candidates of Special Round-II

Last date of Admissions under Management Quota 26.11.2021
Round-I1 Till 5:00 PM

Contact : Dr. V.K. Sharma 9314070596, 9314070597
Principal
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